
Written Answers AGKAHAYANA 6, 1900 (SAKA) Written Answers 38

allowance at the aforesaid places and 
thereby may have double accommoda
tion facilities, namely, one at Delhi and 
the other at the deputed station; and

(c) what is the justification of pro- 
\iding such facilities to these officers 
when large number of officers are 
without accommodation?

THE MINISTER OF WORKS AND 
HOUSING AND SUPPLY AND RE
HABILITATION (SHRl SIKANDAR 
BAKHT): (a) In June, 1978, orders
were issued permitting retention of 
General Pool accommodation in Delhi 
on the following grounds, by Central 
Government employees deputed to 
these places :

(i) Their children are studying in 
higher classes or in collegs in 
Delhi.

(ii) The health of the family 
members or immediate dependents 
requires continuous medical atten
tion.

(b) There is no bar to the officers 
utilising this concession even if they 
get accommodation at the place of 
their deputation.

(c) The concession has been given 
keeping in view the difficulties the 
officers have been facing at these 
places.

Houses for the Economically weaker 
sections in Kerala

M il. SHRI K. A. RAJAN: WiU 
the Minister of WORKS AND HOUS
ING AND SUPPLY AND REHABI
LITATION be pleased to state:

(a) whather the Kerala State Hous
ing Board ha? evolved certain schemes 
° provide houses for the economically 

weaker sections in the State;

(b) whether the Board has sought 
nanciai assistance from the Centre 
Or their implementation; and

if so, the details thereof and 
overnment’s response thereto?

THE MINISTER OF WORKS AND 
HOUSING AND SUPPLY AND RE
HABILITATION (SHRI SIKANDAR 
BAKHT) : (a) Yes, Sir.

(b) and (c). Housing is a State 
subject. The Central financial assis
tance for all State sector programmes 
including housing is released only to 
the State Governments in the shape 
of ‘block loans’ and ‘block grants’ and 
nOt to the State Housing Boards. No 
specific scheme for constructin of 
houses exclusively for the economical
ly weaker sections has been received 
from the State Government of Kerala.

However, Housing and Urban De
velopment Corporation have sanction
ed 21 schemes (including one Rural 
Housing Scheime) of Kerala State 
Housing Board which amongst others 
includes construction of 27,647 EWS 
tenements.

Committee to study Suĝ ar Industry’s 
PUght

♦115. SHRI JANARDHANA POO- 
JARY: Will the Minister of AGRI
CULTURE AND IRRIGTION be pleas
ed to state:

(a) whether Government have ap
pointed a Committee to study the sugar 
industry's plight in the country; and

(b) if so, the details in this regard?

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE AND 
IRRIGATION (SHRI BHANU PRA- 
TAP SINGH) ; (a) and (b). No
Committee has been appointed by the 
Government to study the sugar indus- 
try’s problem in general. However, a 
Ministerial Committee was constituted 
to finalise the matter concerning take 
over of certain sugar mills which 
either do not start crushing on an ap
pointed date, stop crushing before the 
end of the average period or have ar
rears of cane dues above a certain
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limit. Accordingly, the Sugar Under
takings (Taking Over of Management) 
Ordinance, 1978 was promulgated on 
gHh November, 1978.
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New Housing Policy

♦117. SHRIMATI PARVATHI 
KRISHNAN:

SHRI JANESHWAR PRASAD 
YADAV:

Will the Minister of WORKS AND 
HOUSING AND SUPPLY AND RE- 
HABILITATION be pleased to state:

(a) whether Government have evol
ved a new housing policy; and

(b) if so, the salient features there
of?

THE MINISTER o F  WORKS AND 
HOUSING AND 6UPPI.Y AND BM- 
HABtUTATIDN ( S I W  STBANBAR  
BAKH3') ; (a) and (fat). Aceoitlhig to

the survey conducted by the National 
Sample Survey and the estimates 
made by the National Buildings Orga
nisation, the housing shortage on the 
eve of the Fifth Five Year Plan was
15.6 million housing units in the coun
try. A perspective plan has been 
drawn up by the Government to aim 
at clearing the housing backlog and 
meeting the additional demand due to 
population growth and replacement of 
unusable houses over a period of 20 
ye&rs.

2. During the current Five Year 
Plan (1978—83), an outlay of Rs. 1538 
crores, Which is two and a half rimes 
more than the allocation made in the 
last Plan, has been made. An amount 
Of Rs. 500 crores has been exclusively 
earmarked for rural housing. 'fhis 
scale of investment will hardly be suf
ficient to solve this gigantic problem. 
Suitable action is being taken for res
tricting utilisation of public funds for 
construction of houses for low income 
and economically weaker section ta r
get groups. Provision of incentives to 
private investors in housing in the 
shape of tax rebate, availability of 
land at reasonable prices, etc. are 
being Considered, so as to attract the 
JJrivate sector towards the building in
dustry.

3. To make the optimum use of 
resources in the low cost housing sec
tor, the programme of ‘Sites and Ser
vices’ will be given the higehst priority 
so as to provide shelter to the largest 
number of persons in this category.

Houses fop Workers under Hire Pur
chase Selieiiie

•118. 3hR t SUBHASH CHANDRA 
BOSE ALLUtH,:

SHRI D. AMAT :

Will the Minister of WORKS AND 
HOUSING AND SUPPLY AND RE- 
HABILITAftbN fee pleased to state:

(a) the nunibt^t of thdustHal Work
ers provided housfes by the Cefitral 
Housing doatd Uhdet the hire purchase 
scheme during ^  last one year; and




